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ANNEXURE-I
CHARGE

That you DGO Sri. A.Y. Vadralli, Secretary,
Mudakavi Grama Panchayath, Raya Bhaga Taluk,

Bedlgaum District, while discharging your duties:-

(1)  As shown in detail in 1.O’s report you DGO,
2005-06, 40 beneficiaries had been identified
under Ashraya Scheme. But, out of them only
2 beneficiaries were not having houses.
Whereas, family members of other 38
beneficiaries had houses already, to whom
houses had been allotted.

(2) You DGO, during 2006-07, 60 beneficiareis
have been identified under Ashraya Scheme,
but out of them only 5 beneficiaries had no



No. LOK/ARE-16/ENQ. 279/2014

houses. Whereas, family members of others
beneficiaries had houses already, to whom
houses had been allotted.

(3)  You DGO payment has been made to
beneficiaries (a) Smt. Laxmavva Mallappa
maadar (b) Smt. Manjula Basappa maadar
and (c) Smt. Sankravva Kallappa Talawar,
though they had not constructed the houses.

(4) You DGO, has not made any cntry in the
panchayath property register for the houses
constructed under Ashraya Scheme.

and thereby you DGO failed to maintain absolute
integrity and devotion to duty and committed an act
which is unbecoming of a Government Servant and
thus you are guilty of misconduct under rule 3(i) to
(iii) of KCS (Conduct) Rules 1966.

ANNEXURE-II

STATEMENT OF IMPUTATION OF MISCONDUCT

On the basis of complaint filed by Sri. Nagappa Bailappa Maadar
R/o Mudakavi in in Ramdurga Taluk of Belgaum District (hereinafter
referred to as ‘Complainant’) against 1) Sri. K.B. Daregowdra-Owner of
Fair Price Shop of Mudakavi,2)Sri.Dalavai-Food Inspector at Mudakavi
and 3) Sri. Bolishetty-FDA at Taluk Office in Ramdurga of Belgaum
District alleging that they are selling in black market ration and kerosene
supplied to Fair Price Shop at Mudakavi in Ramdurga Taluk, without
distributing the same to the card holders, suo motu investigation was

taken up under Section 7(2) of the Karnataka Lokayukta Act, 1984.

2. Then, their comments were called for. For that, they submitted

comments denying the allegations. After receiving the comments,
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rejoinder was called for from the complainant. For that, complainant has
submitted reply alleging that the President, Vice President and Secretary
of Mudakavi Gram Panchayath have made payment under Housing
Scheme to beneficiaries, who have not constructed houses. After
receiving rejoinder, the president, Vice President and Secretary of

Mudakavi Grama Panchayath have been impleaded as DGOs.

3. Then, Police Inspector of Karnataka Lokayukta at belgaum was
entrusted to investigate the complaint and report. On that, Investigation
has been conducted by Sri. Raghavendra B. Havaladar, Police Inspector,
Karnataka Lokayukta, Belgaum (hereinafter referred as Investigation

Officer i.e. 1.O. for short) and submitted report.

4. The report of the 1.0. is that, records show that DGO 1i.e. Sri. A.Y.
Vadralli, Secretary, Mudakavi Gram Panchayath, Raya Bhaga Taluk,
Belgaum District, during 2005-06 and 2006-07, houses were allotted
under Ashraya Scheme to beneficiaries who had houses and, made

payment to beneficiaries who have not constructed houses.

5. After receiving the report from [.O. Sri. J.B. Kadannavar, president
and Sri. A.Y. Vadrallai-Secretary were impleade and the comments of the
DGOs were called for on the complaint and report of 1.O. For that, Sri.
J.B. Kadannavar-President has not submitted reply and Sri. A.Y.
Vadrallai-Secretary has submitted his reply denying the allegations.

6. However, on consideration of the material, same have not been found
convincing to accept or drop the proceedings against Sri. A.Y. Vadrallai-
Secretary. Sri. J.B. Kadannavar-President has not filed any reply, it has
been taken that he has nothing to say about his misconduct noticed and

separate report will be made.
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7. Consideration of the material on record shows that:

(a) As shown in detail in [.O’s report, during 2005-06, 40 beneficiaries
had been identified under Ashraya Scheme. But, out of them, only
2 beneficiaries were not having houses. Whereas, family members
of other 38 beneficiaries had houses already, to whom houses had
been allotted.

(b) During 2006-07, 60 beneficiaries have been identified under
Ashraya Scheme, but out of them, only 5 beneficiaires had no
houses, Whereas, family members of others beneficiaries had
houses already, to whom houses had been allotted.

(c) DGO payment has been made to beneficiaries 1) Smt. Laxmavva
Mallappa Maadar b) Smt. Manjula Basappa Maadar and c) Smt.
Sankravva Kallappa Talawar, though they had not constructed
houses:

(d) DGO has not made any entry in the panchayath property register
for the houses constructed under Ashraya Scheme.

8. A careful consideration of the material, including report of 1.0. and
facts besides record available, prima facie shows that the DGO has failed
to maintain absolute integrity besides devotion to duty and acted in a
manner unbecoming of a public/government servant and thereby
committed misconduct U/s 3(1) of KCS (Conduct) Rules and made

himself liable for disciplinary action.

9. Since, the facts and material on record prima-facie show that the
DGO has committed misconduct, recommendation U/s 12(3) of
Karnataka Lokayukta Act, was made to the Competent Authority to
initiate disciplinary proceedings against DGO and to entrust the enquiry
to this institution under Rulel4-A of Karnataka Civil Service

(Classifications, Control and Appeal) Rules, 1957.
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10. The Government after considering the recommendation made in the
report, entrusted the matter to the Hon’ble Upalokayukta to conduct
departmental/disciplinary proceedings against the DGO and to submit
report. Accordingly, Hon’ble Upalokayukta-1 nominated ARE-11 to

conduct enquiry and submit report. Hence, the above charge.
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GOVERNMENT OF KARNATAKA

KARNATAKA LOKAYUKTA

No.LOK/INQ/14-A/279/2014/ARE-16 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001
” Date: 07/04/2021

RECOMMENDATION

Sub:- Departmental inquiry against;
Sri A.Y. Vadralli, Secretary, Mudakavi Grama
Panchayath, Raibagh Taluk, Belagavi District — Reg.

Ref:- 1) Govt. Order No. me@®/134/mmose/2014, Bengaluru
dated 24/4/2014.

2) Nomination order No.LOK/INQ/14-A/279/2014,
Bengaluru dated 9/5/2014 of Upalokayukta-1, State
of Karnataka, Bengaluru

3) Inquiry Report dated 6/4/2021 of Additional
Registrar of Enquiries-16, Karnataka Lokayukta,
- Bengaluru

The Government by its order dated 24 /4/2014 initiated the
disciplinary proceedings against Sri A.Y.Vadralli, Secretary, Mudakavi
Grama Panchayath, Raibagh Taluk, Belagavi District (hereinafter
referred to as Delinquent Government Official, for short as DGO)

and entrusted the Departmental Inquiry to this Institution.

B: This Institution by Nomination Order No.LOK/INQ/14-A/
279/2014, Bengaluru dated 9/5/2014 nominated Additional
Registrar of Enquiries-11, Karnataka Lokayukta, Bengaluru, as the
Inquiry Officer to frame charges and to conduct Departmental
Inquiry against DGO for the alleged charge of misconduct, said to
have been committed by him. Subsequently, by Order No. UPLOK-
1&2/DE/Transfers/2019 dated 7/2/2019, Additional Registrar of
Enquiries-16, Karnataka Lokayukta, Bengaluru was re-nominated

as inquiry officer to conduct departmental inquiry against DGO.
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5 The DGO Sri AY. Vadralli, Secretary, Mudakavi Grama
Panchayath, Raibagh Taluk, Belagavi District was tried for the
following charges:-

“That you DGO Sri A.Y. Vadralli, Secretary, Mudakavi
Grama Panchayathi, Raya Bhaga Taluk, Belgaum

District while discharging your duties:

(1) As shown in detail in 1.O’s report, you DGO, during
2005-06, 40 beneficiaries had been identified under
Ashraya Scheme. But, out of them, only 2
beneficiaries were not having houses. Whereas,
family members of- other 38 beneficiaries had

houses already, to whom houses had been allotted;

(2) You DGO, during 2006-07, 60 beneficiaries have
been identified under Ashraya Scheme, but out of
them, only 5 beneficiaries had no houses.
Whereas, family members of other beneficiaries had

houses already, to whom houses had been allotted;

(3) You DGO payment has been made to beneficiaries
(@), Smt. Laxmavva Mallappa Maadar; (b) Smt.
Majunla Basappa Maadar and (c) Smt. Sankravva
Kallappa Talawar, thbugh they had not constructed

the houses;

(4) You DGO has not made any entry in the
Panchayath property Register for the houses

constructed under Ashraya Scheme.

and thereby, you DGO failed to maintain absolute
integrity and devotion to duty and committed an act
which is unbecoming of a Government Servant and
thus you are guilty of misconduct under Rule 3(1)(i) to
(iii) of the KCS (Conduct) Rules, 1966.”
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4. The Inquiry Officer (Additional Registrar of Enquiries-16) on
proper appreciation of oral and documentary evidence has held
that the Disciplinary Authority has proved the above charges
against DGO Sri A.Y. Vadralli, Secretary, Mudakavi Grama

Panchayath, Raibagh Taluk, Belagavi District.

o On re-consideration of inquiry report and taking note of the
totality of the circumstances of the case, I do not find any reason
to interfere with the findings recorded by the Inquiry Officer. It is
hereby recommended to the Government to accept the report of

Inquiry Officer.

6. As per the First Oral Statement submitted by DGO, he has

retired from service on 31/5/2020 (during the pendency of

inquiry).

7 Havirzg regard to the nature of charges proved against DGO
Sri A.Y. Vadralli, Secretary, Mudakavi Grama Panchayath, Raibagh
Taluk, Belagavi District, it‘ is hereby recommended to the
Government for imposing penalty of withholding 10% of pension

payable to DGO Sri A.Y.Vadralli for a period of 5 years.

8. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith,

.\' o~ | P F
( /{j__/l'fiw{'i 4 3 r-”-lif‘

S /o

(JUSTICE B.S.PATIL)
Upalokayukta,
State of Karnataka,
Bengaluru

L
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